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MR SPEAKER Again you are
going on debating on

PROP P G MAVALANKAR 
What authority and poweis are you 
going to invest m the Members of 
Parliament and Parliament as a 
vi hole to see that such dangerous und 
fatiocious lies are not allowed to be 
continuing7 Suppose Mr Gupta had 
not laised the question, suppose 
Bavieja Committee had n o t  taken up 
this matter this thing would never 
have come to light My point is it
is of no use merely to have a discus
sion you must see to it that a kind of 
piocedure is evolved s0 that this kmd 
of bureaucratic (Interruption'))

Finally I am not interested m just 
getting the officials of the Tihar Jail 
and other bureaucratic officials puni
shed if they aie found guilty On 
that, of course law will take its own 
course My point js taking clue from 
this example let us not be onl> at 
the mercy of iaising a submission on 
such matters and leaving the matters 
there 1 would like you to go into 
this either through the Rules Com
mittee or through other Committtees 
or s.uo motu to see that the officials 
do no mislead

T am concluding I have been 
waching that in the question Hour, in 
Short Notice Questions and in other 
discussions jn answer to various de
mands of Ministries a number of 
times Ministers are given wrong in
formation by the officials Notes are 
given Supplementary points are 
given either through official box or 
later on subsequently and we are 
made to look fools and stupid We 
are here to serve the public We are 
serving the public and nothin/? should 
happen which will come m our way 
of the performance of oui dutus as 
Members of Parliament

fwfnwr JTfff (*RP*TT):
s n a r e r * ^ , i r r ^ J r o  
irtfor forr «rr 1

MR. SPEAKER: I ca n n o t allo w .
Has anybody else given notice’

Under the rules you have to give me 
notice

(Interruptions)
MR SPEAKER No, I b«  not

allowing Nobody has given notice
(Interruptions)

MR SPEAKER Is there any
notice on Item No 4’  At what time
did you give notice’

SHRI VINAYAK PRASAD YADAV 
At 10 50 I had given

MR SPEAKER It is not a notice 
at all
No no I will not because it I allow 
him
R e v i e w  o n  t h e  W o r k in g  a n d  A n n u a l  
R e p o r t  or B h a r a t  H e a v y  E l e c t r ic a l s  

Ltd, f o r  1976-77

THE MINISTER OF INDUSTRY 
(SHRI GEORGE FERNANDES) I 
beg to lay on the Table a copy each 
of the following papers (Hindi and 
English versions) under sub-section 
(1) of section 619A of the Companies 
Act 1950 -

(1) Review by the Government 
on the woi king of the Bharat Heavy 
Electricals Limited New Delhi for 
the year 1976-77

(2) Annual Report of the Bharat 
Heavy Electricals Limited, New 
Delhi, for the year 1976-77 along 
with the Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon
rPlaced in Library. See No LT- 
2 0 7 5 / 7 8 ]

D o ck  W o r k e r s  (R » o u la t io n  o r  E m 
p lo y m e n t)  2 n d  A m d t R u le s , 1 9 7 8 , 
M e rc h a n t Skipping (S a f e t y  C o n v en 
t i o n  C e r t i f i c a t e s  ) A m d t R u iz s , 1978 
a n d  M o to r  V e h ic le s  (D riv in g  LtcKNCr 

F e e )  R u le s , 1978

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI
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CHAND RAM): I beg to lay on the
Table:-

(1) A copy of the Dock Workers
(Regulation of Employment) Second

Amendment Rules, 1978 (Hindi and
English versions) published in
.Notification No. S.O. 449 in Gazette
.af India dated the l Bth February,
Hl78, under sub-section (3) d sec-
tion' 8 of the Dock Workers (Re-
gulation of Employment) Act, 1948.
[Placed in LibTary. See No. LT-
2076/78].

(2) A copy of the Merchant
,shipping (Safety Convention Cer-
tificates) Amendment Rules, 1978
(Hindi and English versions) pub-

lished in Notification No. G.S.R. 382
in-Gazette of India dated the 18th
March, 1978 under sub-section (3)
~f section 458 of the Merchant
Shipping Act, 1958. [Placed in
Library. See No. LT-2077/78'].

(3) A copy of the Motor Vehicles
(Driving Licence Fee) Rules, 1978
(Hindi and English- versions) pub-
lished in Notification No. G.S.R.
763 (E) in Gazette of India dated
the 19th December, 1977 together
with a corrigendum thereto pub-
lished in Notification No. G.S.R.
180 (E) in Gazette of India dated
the 20th March, 1978, under sub-
section (4) of section 133 of the
Motor Vehicles Act, 1939. [Placed
in Library. See No. LT-2078/n].

NOTIFICATIONSUNDERALL INDIA
SERVICESACT, 1951

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATTL): I beg to lay
on the Table a copy each 'of the fol-
lowing Notifications (Hindi and En-
glish versions) under sub-section (2)
of section 3 of the All India Services
Act, 1951:-

(1) G.S.R. 392 published in
Gazette of India dated the 25th

- March, 1978 containing corrigen-
dum to Notification No. G.S.R 1655
dated the 10th Decembei, wn
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I (2) G.S.R. 427 published in
Gazette of India dated the 1st
April, 1978 containing corrigendum
to Notification No. G.S.R. 1634 dated
the 3rd December, 1977.

[Placed in Library. See No. LT-
2079178] .
REVIEW ON THE WORKINGANDANNUAL
REPORT OF NEYVELILIGNITE CORPORA-

TION LTD. FOR 1976-77

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
FAZLUR REHMAN): I beg to lay
on the Table a copy each of the
following papers (Hindi and English
versions) under sub-section (1) of·
section 619A of the Companies Act,
1956:-

(1) Review by the Government
On the working of the Neyveli Lig-
nite Corporation Limited, Ioi· the~
year 1976-77.

(2) Annual Report of the Ney-
veli Lignite Corporation Limited,
for the year 1976-77 alon.;-wIththe-
Audited Account;-and the COm-

ments of the Comptroller and Audi-
tor General thereon.
[Placed in Lib1'ary. see No. LT-
2080/78].

REPORT OF COMPTROLLERAND AUDITOR
GENERALOF INDIA FOR 1976-77

THE MINISTER OF STATE IN
THE MINISTRY OJ<VFINANCE, (SHRI
ZULFIQUARULLAH) : I beg to lay
on the Table a copy of the Report
(Hindi and English versions) of the._ •..
Comptroller and Auditor General 'of
India for the year 1976-77, Union
Government (Civil) Revenue Re-
ceipts=-Volums- I-Indirect Taxes and
Volume II-Direct Taxes, under arti-
cle 151 (1) of the Constitution. [Plac-
ed in Library. See No. LT-2081!7IJ1J.

12.45t hrs.
PUBLIC ACCOUNTS COMMITTEE

SIXTY-SIXTHREPORT

SUR! ASOKE KRISHNA DUTT
(Dum Dum): Sir, I beg to present
the- Sixty-sixth Report of the Public
Accounts Committee 'on Action ']aken


